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S) A cQpr of the Anniul Ac-

countf (Hindi and Englith v«r-
mions) of the Aliguh Muslim Uni-
versity. Aligarh, lor the year 1978-
79 along with Audit R«port there-
on.

(8) A stat”ent (Hindi and Eng-

liah venioiu) ahowing reasons for
delay In laying the document! men-
tion” at (S) above.

[Placed 1T library, See No. LT-
2796/81]

(7) A copy of the Annual Ac-
counts (Hindi and Endliflh v«r-
ilona) of the Begional Engineering
College, Silchar (Assam) for the
year 1979-80 along with Audit Re-
port thereon, tPlaced (ti IXbrary.
See No. LT-2797/81]

(8 A copy of the corrected ®
Annual Accounts (Hindi® version)
of the Technical Teachers' Training
Institute (Weitem Region) Bhopal,
for the year 197&-80.

(9) A itateanent (Hindi and Eng-
lish venioni) explaining reasons
lor laying the Annual Account®
mentioned at (8) above.

[Ftaced in Lilmirv. See No, LT-
arfe/Bi]

COMMTTTEE ON PAPERS LAID ON
THE TABLE

MnrmBS

SHRI SHIV KXJMAR SINGH THA-
KIfR (Khandwa); I beg to lay on the
Table Minutes (Hindi and EngUib
waions) of the litUngs o* the Com-
mittee on Papers laid on the Table
rdatlnf to their Eighth Report.

U.19 MU
MESSAGES FROM RAJYA SABHA

SECRETABY: Sir, I have to report
the following messages received froBi
the Socretaiy-General of R« y»
Sabha: —

(1) "In accordance with the pro-
visions of rule 111 Of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Plantations
Labour (Ameni“ent) BUI, 1981,
which has been passed by the Rajya
Sabha at its sitting held on the 3rd
Septnnber, 1881.”

(2) "In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Amu
(Amendment) Bill, 1981, which has
been pass€?d by the Rajya Sabh*
at its sitting held on the 8th Sep-
tember, 1981,"

(8) “ In accordance with the pre-
visionI of sub-rule (6) of rule 18*
Of the Bul«j of Procedure and Con-
duct (if Business in the Rajya
Sabha, I am directed to return
herewith th” Clne-workers Welfares

Ceas Bill, IM1, which was paMed
by the Lok “bha at Its sitting held
on the 3rd Septunb”, 1981, and
transmitted to the Rajya Sabha tor
It* recommendations and to state
that this House has no recommen-
dations to make to the Lok Sabha In
regard to the said Bill."

(4)"In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Busineu
in the Rajya Sabha, I am directed
to Inform the Lok Sabha that the
Rajya Sabha, at Its atttlnf held on
the 8th September, 1981, agreed
without any smendmect to the

9Annual Accounts, t>oth Hindi and EngUjfa versions were laid on the 23rd
March, 1981, Correeied Annual Ac- counts in ffindi are being lakt be-

cause of nristakea In IDndl voteloil



a81 Threatened Strike

ClIne-ivorken WelfEtre Fund Bill,
1981, which was pamed by the Lok
Sahha at Its sitting held on th« 4th
Seirtember, 1981.”

BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
Table of the House the following Bills,
as passed by Radjra Sabba;—

(1) The Plantations
("~endment) Bill, 1981..

Labour

(2) The Amu (Amendment) Bill,
1981,

COMMIITEE ON PAPERS LAID ON
THE TABLE

Eight Repoht

SHRI SHIV KUMAR SINGH THA-
KUR (KhBndwa):l beg to present
the Eighth Report (Hindi and Engliah
versions) of the Committee on Papers
laid on tlie Table.

12.20 hrs.
[M». DEPUTV-SpsAKm in the CTwtir]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RZPORTEX threatened sntlKE OT Asiad
FROJZCT LABOVB

SHRI INDRAJIT GUPTA (Baair-
hat): I caU the attention of the Min-
ister ef Labour to the following mat-
ter of urgent public imi>ortance and
request that he may make a statement
thereon:

“The reported thresteoed strike by
Asiad project labour and urgent
need to avoid It by settling th~
~evMices."

BHADRA. 1ft, 1981 (SAKA)

by Asia Proiect aSa
labour (CA)

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHHT-
MATI RAM DULASI SINHA): Re-
ports luve aiveared in certain news-
papers thaf construction labottrers of
the Asiad projects and the DJDA”.
win go on a strike from Thursday,
the 10th September, 1981 to press
their demands for better wages and
improved working conditions.

2. Reports had appeared earlier that
labour laws like the Minimum Wages
Act, the Inter-State Migrant Work-
men (Regulation of Era®loyment and
Conditions of Ser”ce) Act, and
Bonded Labour System  (Abolition)
Act, were being violated.

The matter was brought to the
notice of the Delhi Adminlstratio®.
They have reported that the following
project sites were inspected by a team
of ofilcera of their Labour Depart-
ment;—

(1) Construction of Fly Over at
1.P. Estate.

(i) Construction of Fly Over at
Oberoi Hotel,

(lii) Construction of Fly Over at
Lodhi Hotel.

(iv) Construction of Fly Over at
Mooi Chand Hospital.

(v) Construction Indoor Stadium
at 1.P. Estate.

(Ti) Construction of Village Com-
plex for Asiad-82.

(vi) Construction of a swimming
pool at Talkatora.

The records of various contractors
connected with these projects were
examined and enquiries were made
regarding the various welfare facilities
and other benefits required to be
provided to the workers under the
Labour Laws. Some discrepencie* in
respect of certain contractors were
detected and neoessaiy steps are being
taken to get them rectified and for
taking legal action wherevet con-
sidered necessary. Eighteen prostcu-



